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happened was, another Assistant Manager of
another Branch happened to be there and

they had some altercation due tc other reasuns.

Due to some vindictive action, vindictive atti-
tude, suddenly, without any provocation,
after everything was settled, an employee of
this bank received a charge-sheet. Even
before he replied to the charge-sheet, another
communication followed, suspending him
from the post. Immediately, it triggered
off a strike. This strike is almost complete
everywhere, in almost all the braoches in
the Indian Overseas Bank for the past two
or three days, in Delhi, as well as ouside,
Bombay, Madras and so on. I am unable
to understand why the managzmeat should
be so vindictive and unnecessarily provoke
the employees for no reason whatsoever,
Though tkis is a very small matter, at the
same time, the implications are serious. So,
1 would beg of the House and of the
Minister, to enquire intv it and get iuto
touch with the Custodian of the Indian
Overseas Bapk. 1 thiok the head office is
in Madras. [ request the Minister to sce
that the matter is settled amicably as early
as possible before much damage is done.

SHRI S. M. BANERJEE : Sir, when
is the Minister to reply to all this 7 1 was
permitted to raize a matter under rule 377,
The speaker in his wisdon permitted me.

MR. DEPUTY-SPEAKER : 1 fully
agree. So mapoy points have been raised.

SHRI1 S. M. BANERJEE : Unless the
Minister replies to my point under rule 377,
it will defeat my purpose.

SHRI RABI RAY : They are there to

reply.
MR. DEPUTY-SPEAKFR : Otder,
order. 1 understand it. I am only seeking

your co-operation. It is not only the point
raised by one Member. (inrerruption)
Kindly listen. There are so many points
made involviog so many Ministries 1 say
that it would be enough if you make the

point—

SHR1 8. M. BANFRIEE:
excuse me. Give me half a minute,

Kindly

MR. DEPUTY-SPEAKER : 1 will give
you time, I have |heard you. Please
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also hear me. It would be enough, T think,
if all these points are noted by the Govern-
ment, because we bave to expedite the
business before the House, If you, however,
suggest that oo every issue raised there
should be a reply from the Minister—

SHRI 5. M. BANERJEE : [ have pur-
posely taken permission from the Speaker to
raise this matter of interim relief,
(Interruprion)

MR. DEPUTY-SPEAKER : 1 only seek

your co-operation to help me in these
matters. I urderstand your point is legiti-
mate. I am not saying it is not. My

difficulty is, when such a heavy business is
in front of us, if we follow this procedure
to lay that all these points raised, not only
by you but by many other hon, Members
also, should be replied to by the Minlsters
concerned, I am afraid the whole of this
evening will be taken up by this,

15.00 brs.

SHRI S. M. BANERJEE: [ wrote a
letter to the Prime Minister who is also the
Finance Minister. 1 wrote a letter to the
Speaker also who was permitted me to raise
it. I have written to Mr. P. C, Sethi and
also personally approached him. It s
about the Pay Commission and interim

relief. It is an all-Indis problem. It has
widest implications. Let the Minister reply
to it.

MR. DEPUTY-SPEAKER : Let Mr.
Rabi Ray also raise his point. After that,
if the Government wish to reply to some
of the points raised, they may do 0.
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[t <fx Ta]
i o g qET 9T | 9, WO G
SR 97 ¢
“Will the Minister of Railways be
pleased to state :

\a) the ime schedule for the cons-
truction of a railway line from
Cuttack to Paradeep port ; and

(b) whether possession of the land
for the purpose of construction
has been given to the railway
authorities 7"

IuHT F4qTe ug faar av:
(a) The line is likely 1o be completed
by the end of 1971.
WHA EF W & wfr W owre
T gan fag 7 T @O 0% AAT F
waT ¥ oqun W §, gew § @y
s wca & 6 1971 & o= =
FTHF qUOENT ATEH IATHL §AH &
| Afew 9o¥ @A am W AW
o feamfa oifgedt &1 sa@ @
fawfadr # amar ot ¥ swrC ar

(a) whether decisions have been taken
to complete the Cuttack-Paradeep
rail link as sheduled ; and

(b} if so, what is the present rate of
progress.”

& Jarw fowar § @@ w@? # wafy &
ax fr

“As per the present schedule, the
Cuttack-Paradeep rail link is expected
to be completed by the end of 1972."

IqTEAN WFIET, §ET FY wiEmT & A

¥ ot o qEr ¥ Iavr wnger ¢ v oY

St wET gw W agem Y OEd § Wik
ot APy A v B § Ay ow  sfer
grar &, av QAT &) wew Ty
T TF AgeEgy s § WRoew
Ty § 5 wew ¥ qredfiy O oW
wEA T A ¥ wroe i & A% & faw-
fadr % wft sfemf gt § o ww @
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gy # fr 3€tar & sranieg & fag
qg ¥TEA AT ATAEF g, 4g qgd wgeA-
oW ATEr & 1 Afew wre gEd Afed
f& fradt wifsm 2, 3@ e AR W
HATAT & fomy sqQdhew § a7 arfwm
FEF T AN 9@ GATH FT CF AT
W 1971 F 97 95 O o} zW
WRAR T E fr & @ sk @9
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¥ § @t ag g

wifed g1 a7 & fe o frg? gu
e g SfEr &, fa 3, @ws®
W IET A @ qE NgEg W AT
N GCH AT WA F&T § 9 o9
Tvq & fawrs el 7, st wfs faar
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TR ARG A {5 e oaw
W & g o A gua fag gart
gag ¥ ot F Sty far afe
1971 a% g FeF ALY AT T& @
ST, ¥T 9 FH I FOA 7

MR. DEPUTY-SPEARER: I bave
gone through the whole list of those who

have given the names. MNow 1 see many
other members are rising.

SHRI KANWAR LAL GUPTA: I
wrote a letter yesterday.

MR. DEPUTY-SPEAKER : I do not
koow. 1 have got the list ip front of me,
1 bave gone through that list. Now, other
hon. Members are standing up. 1 do not
want to shut out anybody. But I would
request hon. Members not to repeat the
points raised by others and not to take
more than two minutes.

SHRI S. KUNDU (Balasore) ; I want
to speak on the point raised by Shri Rabi
Ray.

MR, DEPUTY-SPEAKER :
repeat the same point.

Don't
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SHRI S. KUNDU : It is not the same
point. My point of order is that this
matter should be referred to the Prvileges
Committee.

MR. DEPUTY-SPEAKER : A ques-
tlon of privilege cannot be raised in this
way. You have to give proper notice,

SHRI S. KUNDU :
completed my point of order.

1 have not y:t
A Minister

gives an assurance and then he goss away.

Another Minister comes in and he says
somcthing  different.  Whaen  this  railway
line was inaururated in 1968 an assurance
was given that it would be completed by
1970. In the mewn time Dv. Ram Subhag
Singh went away and Shri Govinda Meaon
came temporarily. Shri Menon said that
it could not be completed by 1970 but it
will be completed in 1971. In fact, Shri
Menon called a meeting and ordered that
thi= work sould be done expeditiouly.  Afier
Shri Menon had gone, Shri Nanda has come
and now the target date given is 1972, The
Minister should look into this.

SHRI SHRI CHAND GOYAL (Chandi-
garh) :  The employees of Chandigarh and
the Union Territory of Himachal Pradesh
have b:en carrying on an agitation for the
applicability of Punjab Pay Scales. But the
matter has not yet bsen decided by the
Government  About #0,000 employees are
on strike and the entire admipistrative
machinery has bsen completely paralysed.
Since we are raising it on the last day of the
session, the Governmeant should come for-
ward with a statemen! as to how thsy are
going to settle this question.

Secondly, the minorities in Pakistan are
being not only harassed but butchered. Their
ladies ase being raped, property looted and
cattle killed, All this is happening in East
Pakistan, Because of this, there is large-
scale exodus. Government must take some
firm measures so that it can be ended,
because the resettl:ment of the refugees is a
very serious problem.

Lastly, Shri Shalwale, an hon. Member
of this House, has courted arrest on cow
agitation, Something must be done in this
connection.

MR. DEPUTY-SPEAKER : That in-
formation is yet to come here,
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SHRI JYOTIRMOY BASU: I have
only two points. We have serious apprehen-
sion in owur, minds that the Preventive
Detention Act, which was rejected by the
nation on the 31st December 19¢9 after it
had a full term, we have an apprehension
that the Home Minister ..

MR. DEPUTY-SPEAKER : How can
you refer to it when there is only an
apprehension ?

SHRI JYOTIRMOY BASU; It has
come out in the press. We want the Home
Minister 10 make a categorical statement
here that they are not going to have this
Act in West Bongal through the backdoor
by passing it in this House.

My second point is that two MLAs
belonging to my party from Burdwan who
were addressing two meetings after obtaining
prior permission of the District Administra-
tion were beaten mercilessly by the CRP,
they were grabbed to the Police Station, hand
cuffed and serious iosult was inflicted upon
them. The Government is trying to do all
these things to gain political gain over us.
May 1 warn the Government through you,
Sir, that it will only meet with serious
consequences, The Home Minister mus:
make a statement on the floor of the House
saying that they are not keeplog P.D. Act
into existence throngh the back door and they
are going to take stern action against those
police officors who have beaten the MLAs.
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